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DELiI LEGISL&TIVE ASSEMBLY
BULLETI1 PLRT = II

(General information relating to Legislativa & other matters)
‘Tuesday, June &, 1995/Jyestha 16, 1917 (Saka)

No. 192

DETZEMNTION &HND RELLSE OF HMELBZERS
'he following communication dated 4.5.95 addressed
to the Hon'ble:-Speaker, Delihi Legislative aAssembly from
i the iAddl. Deputy Commissioner of Police, West District,
.Delhi was received on 5,3.1995 :- !

"I have the honour to inform tnat the following
Hon'ble Members of Legislative Assembly of the
‘lational Capital Territory of Delhi alongwith their
workers and followers have been detained under
section 65 of Delhi Police .ict, 1978 for obstruction
of Traffic and refusal to comply with"the reasonable
directions of Police officers from the~area of this
Distt. in order. to maintain Law & order, Public

j trangulity and peace :- .

Sl.Ho. Name of M.L.A. Time of . . Time of Place of
S cdetention release arrest
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1s Sh. Jai Kishan 0900 Hras. 0%'19 H»s, P.S, Eang'c..
24 Bhe Mes: Sathi 0925 hrs. 940 Mg, PSS« Tilive
: | ' ' Nagar.
3 Sit. Mokésh Snarma . 1105 Hes, 1125 . Hes. P.S. Vikas
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